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Advertisements given to C onm u 
Sonvenir in Wert Bengal

6423. SHRI SAMAR GUHA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to
state:

(a) whether during Emergency ot a 
year prior to it Wert Bengal Congress 
arranged for publication of a Souvenir;

(b) whether letters were issued to 
various industrial and trade concern* 
tor giving advertisement te such Sou­

venir aaxxmtlnff io aboot rtî Ms Ten
thousand;

(c) if so, the person in whose name 
letters were issued to various Industrial 
and trade concerns;

(d) total amount collected lor the 
Souvenir;

(e) facts about whether the collected 
fund have been properly accounted;

(f) whether CBI inquired into the 
matters; and

(g) if so, the findings of the CBI?
THE MINISTER OF LAW, JUS­

TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a) to 
(g). No specific enquiry has been 
made regarding the publication of 
souvenirs by Wpst Bengal Congress. 
But enquiries have been made from 
all public limited companies and pri­
vate companies belonging to Large 
Industrial Houses regarding payments 
made by them for advertisement 
charges in souvenirs published by 
political parties during the period 
from 1-1-74 to 31-3-77. From infor­
mation so far received it is seen that 
1013 companies registered in various 
states of the country paid about Rs.
10 crores to the Congress party and 
its various organs for such advertise­
ments. These figures, it may be add­
ed, include 188 companies registered 
with the Registrar of Companies, West 
Bengal, who in all paid about Rs. 
88.53 lakhs for such advertisements 
and this includes some payments to 
the West Bengal Congress. The CBI 
is not making any separate enquiry 
in' regard to the collection for the 
souvenirs by the West Bengal Pra­
desh Congress.

Diploma Course* for Company 
Secretaryship

6424. SHRI BIRENDRA PRASAD: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas­
ed to states

(a) specific reasons for not treating 
two years PosWDiploma in Company



■ ;WvipiiMi ■ igbBUkinu(~;'iil« ■ ■ ''<ifilLkA> Wrttttn AnHbert 118

a m tw & m p  « f IMUft Administration
«• p m i M  «uaUflc*#o$« lor *Cam- 
puxy ^ereUrtj* as n4i' l m  done in 
•latfttt c u i of the ln*titute of..£Mfr 
jkany Secretaries oiE India, Mow Delhi;

(b) why there is « discrimination for 
appointment of a Com ply Secretary 
in a company with a paid-up capital of 
Rs, 25 lakhs and above and less than 
tills limit and what step* Government 
is taking to remove this discrimination 
•specially when qualified company Se­
cretaries are still unemployed; and

(c) whether it is necessary to con­
tinue various similar courses of Com­
pany Secretaries, not fully recognised, 
run by Central Government/Delhi Ad* 
ministration/Autonomous bodies etc. in 
Delhi, particularly the course ot two 
years Post-Diploma in Company Secre­
taryship of Delhi Administration, which 
are leading to spoil the career of ambi­
tious students?

THE MINISTER OP LAW. JUS­
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN) (a) The 
Post Diploma in Company Secretary­
ship of Delhi Administration has not 
been recognised under rule 2(a) of 
the Companies (Secretary’s Qualifica­
tions) Rules, 1975 on equal status 
with the membership of the Institute 
of the Company Secretaries of India, 
New Delhi because of the fact that 
the examination for Company Sec­
retary was originally conducted by 
the Department of Company Affairs 
till 1968 when the said Institute was 
established by the Government. Hie 
syllabus Xbr the examination and the 
practical training before awarding 
the membership of the said Institute 
prescribed under the Company Secre­
taries Regulations, 1971 are designed 
to impart a thorough knowledge and 
practical experience to its members 
to perform the duties of a top admi­
nistrator in any industrial, trading 
and commercial organisation. The sy­
llabus of the Institute includes all 
important subjects like Commercial 
Law, Accountancy, Economics, Com­
pany law, MRTP Law. Secretarial

Practice, Barfae* Administration 
and Management, Personnel Adminis­
tration, Labour Laws and Relation* 
etc. etc. as provided for in Chapter VI 
of the said Regulations. The Govern­
ment considers that the knowledge and 
experience in all these subjects which 
is required by a general administrator 
of the company, a r e  not being impart­
ed by any Institution providing for 
the Diploma or Post Diploma Courses 
in Company Secretary ship including 
the Institute of Commercial Practice, 
Delhi. These are the specific reasons 
for Government’s preference for re­
cognising the membership of the 
Institute of Company Secretaries of 
India under Rule 2(a) of the said 
Rules for appointment its associate 
members as Secretaries in Companies 
with paid up capital of Rs. 25 lakhs 
and above.

(b) In view of the complexities of 
modern business, and the various 
laws which the management of a 
company are required to comply with, 
reliance upon qualified secretaries is 
now a common feature of medium­
sized and big-sized companies. How­
ever, such a compulsory provision in 
the of small-sized companies may 
involve a disproportionately heavy 
burden on them. Therefore, under 
section 383A of the Companies Act, 
1956 compulsory appointment of 
whole-time company secretaries has 
been made only in the case of comp­
anies having paidup share capital of 
Rs. 25 lakhs or more.

(c) It is for the Delhi Administra­
tion/autonomous bodies which are 
training students for various courses 
of company secretariat examination to 
continue such courses or not. Since 
the number of companies registered 
in TnHin are Increasing year after 
yea* the career of students who pass 
sucb eattoninattons are not adversdy 
ttxecwi*




